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IN THE HON’BLE NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH

42 L. *«p\\ AT NEW DELHI

%' MEMO OF PARTIES
% OA NO. 32 OF 2025

1. Public Action Committee having its Head Office at 561-L, Model Town,
Ludhiana through its Member Er. Kapil Dev. Mobile: 9872007872, Email:

mattewarasutlejpac@gmail.com

2. Er. Kapil Dev (aged 48 years) s/o Sh. Jagdish Chander, r/0186-E, Bhai Randhir
Singh Nagar, Ludhiana.
Email: aroraengineers@gmail.com ,Mobile: 9872007872

3. Jaskirat Singh (aged 46 years) s/o S. Makhan Singh r/o 561-L, Model Town,
Ludhiana. M: 9815781629

Email: jaskirats@gmail.com

4. Dr. Amandeep Singh Bains (aged 43 years) s/o S. Resham Singh, r/o #1120,
Farmers Abode, Basant Avenue, Ludhiana. M: 9872710384 Email:
amandeepsinghbains@yahoo.com

5. Kuldeep Singh Khaira (aged 46 years) s/o s. Ujjagar Singh Khaira, r/o #125,
Ishar Nagar, Ludhiana. Contact: 9855544433, Email:
kuldeepsinghkhaira5@gmail.com

6. Er. Vikas Arora (Aged 34 Years) s/o Sh. Om Parkash r/o #1748/1, St. No. 8,
HaibowalKhurd, Ludhiana. Email:
ervikasarora90@gmail.com Mobile: 9256000217

7. Ms. Samita Kaur (aged 50 Years) d/o S. Jogeshwar Singh Mangat r/o Mangat
Industries, Guru TegBahadur Road, Doraha, District Ludhiana, Punjab. Email:

samitakaur1974@gmail.com Mobile: 9815800164

Executive élqgmeer
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8. Gurpreet Singh Plaha (aged 44 years) s/o S. Davinder Singh Plaha r/o
2028/62/10, St. No. 4, Captain Nagar, Star Road, Lohara, Ludhiana 141016,
Punjab Email: gurpreetsinghplaha@gmail.com M: 9417700678

9. KiranjitKaur (age 48 Years) w/o S. Rajinder Singh r/o #42, Dhanoa Farms,
Aryan Enclave, Ferozepur Road, Ludhiana 142021 Email:
preet025@icloud.com, Mobile: 8288816032

10.  Guramneet Singh Mangat (aged 43 years) s/o S. Gurkirpal Singh Mangat, r/o
#2491A, Sector 125, Sunny Enclave, greater Mohali, S.A.S. Nagar, Punjab.
Email: guramneet@gmail.com Mobile: 921680091 I

11. Jaswant Singh (aged 50 years) s/o sh. Tara Singh r/o VPO Rampur, Tehsil
Payal, Ludhiana. Email: kalarampur9417976045@gmail.com, Mobile:
9417976045

......... Petitioners
Versus

1. The State of Punjab through the Principal Secretary, Department of Water
Resources, Punjab. Contact: 0172-2740860 Email:
psi@punjab.gov.in Sector 18-B, Madhya Marg, Chandigarh

2. The Regional Officer, Ministry of Environment, Forest & Climate Change,
Chandigarh. Email: ronz.chd-mef@nic.in

3. The Principal Chief Conservator of Forest, Department of Forest & Wildlife
Conservation, Forest Complex, Sector 68, Mohali, S.A.S. Nagar, Punjab Email:
peef-pb@nic.in

4. The District Forest Officer, District Forest Office, Department of Forest &

Wildlife Conservation, Ferozepur Road, Ludhiana Email:

ludhianadfo@gmail.com e
E OTAR M
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5. The Executive Engineer, Ropar Canal & Ground Water Division, Water
Resources Department, Punjab. Email: xen.roparcanal@gmail.com, Mobile:
9815578610

6. The Station House Officer, Police Station Doraha, Khanna, Ludhiana. Email:
ps.drh.khn.police@punjab.gov.in
Mobile: 9592914037

.......... Respondents

Reply by way of affidavitof Sh. Damandeep

Singh Gill, Executive Engineer, Ropar/ Canal

and Ground Water Division, Ropar, Water

Resources Department, Punjab on behalf of

respondent no 1 and 5;

I, the above named deponent do hereby solemnly affirm and state as under:-

RESPECTFULLY SHOWETH:

PRELIMINARY SUBMISSION:
1.  That the applicants have filed the present OA No. 32 of 2025 is pending
consideration before this Hon’ble Court and is posted for 16.04.2025.
2.  That in the instant original application applicants have filed the present
application before this Hon’ble Tribunal with a prayer “to issue directions for
abolishing the Project of widening & concrete lining of Canal as no Environment
Clearances and formalities has been taken from the Respondent No. 2 & 3 by
Respondent No. 1, with ﬁ{rther prayed to issue directions to Respondent No. 3 to
get FIR registered against Respondent No. 1 & 5 for deliberate and continuous
severe damage done to the Forest situated along Sirhind Canal at impugned
location in Ludhiana. Further prayer to impose Environment Compensation on
Respondent No. 1 & 5 for deliberate act of causing damage to Environment,
encroachment over forest land & illegal axing of trees in forest and fire activities

- 3_ Executi\?é Engineer
Ropar Canal & Ground Water Division

WRD Punjab, Ropar
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in Forest Area. For issuance of interim order of Stay against the project till the ~
pendency of the petition.”

BACKGROUND OF SIRHIND CANAL:

3 It is Succinctly stated that the Sirhind Canal, originating from Ropar,
Punjab, is an old canal, constructed in the year 1882, and with the passage of time,
the discharge carrying capacity of the Canal has reduced necessitating its

restoration to the original design specifications to adequately cater to the demands

of its off taking branches. This restoration would further help reduce the
dependency of ground water extraction. As per the Central Water Commission
report of year 2022, Punjab state extracts 164% of ground water every year as
against its recharging and 21 of 26 districts are under over-exploited zone.
Therefore, in order to reduce the dependency of farmers on ground water, the
department of Water Resources, Punjab, had restored 74 canals and 15947
watercourses in the last 2 years which were either abandoned or non-functional to
enhance the utilisation of surface water.

PRESENT CONDITION OF CANAL:

4,  As per the past records of 11 years of canal running/ discharge register it
was found that the capacity of the Sirhind Canal which was designed to carry the
discharge of 12625 cusecs, which has now reduced to approximately 11050 cusecs
(about 13% drop). This reduction is due to weakened banks and berm formation
along the Canal’s inner sides. In order to address this issue sidelining has been
executed at Critical Reaches specifically over 4 KM stretch at the tale portion of
the Canal (out of the total 59.5 KM length). This lining is conducted without
increasing the top width of the Canal which has rather improved the velocity and
discharge of the canal system. This fact is well deciphered from the comparative

chart of canal dimensions before and after remodelling as below:- l),
N,

Executive Enginear
Ropar Canal & Ground Water Diviston
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Sr No Previous Bed | Designed Previously Designed Top
width (ft) Bed Width | existing Top | Mouth width
(ft) Mouth width (ft) | (ft) P '--f:(A‘“ﬁm
1 220 246 325 204 \
i ¢
"% esaw %"
{1 Distt. Ludhiana™
' e . Y _\Regd No 4285/,
The copy of the cross sections is annexed herewith as Annexure R/1. \G) Q\
NG ot 4
JUSTIFICATION FOR RE-MODELLING WORK: T

5. Further, the rehabilitation of certain reaches of Sirhind Canal was
necessitated by structural degradation, particularly weakened sides. The objection

was to restore the canal’s original discharge capacity and enhance the use of
surface water. It is further apt to mention that the canal serves approximately 10
Districts out of total 26 Districts in Punjab which include Ludhiana, Malerkotla,
Sangrur, Patiala, Moga, Faridkot, Ferozepur, Barnala, Bathinda and Mansa. The
said Districts heavily rely on the Sirhind canal to provide water for irrigation
facilities, drinking purposes and for utilization by factories/ industries.

RE-ALLEGATION _OF __WORK _ WITHOUT __ ENVIRONMENTAL

CLEARANCE (EQ).

6.  That per the allegations set out in the original application, the applicants
have alleged that answering respondents have initiated the widening/re-modelling
and side concrete lining of Sirhind Canal project without taking any
permission/Environment Clearance Certificate from the respondent no. 2, 3 and 4.
This allegation is absolutely misnomer and misleading in nature, whereas the
correct picture is that in order to strengthen the inner banks of the Canal and for
removal of the berms within the existing cross sections remodelling of the existing
canal was undertaken by the answering respondent-department within 4 Kilometer
stretch. The said work was carried out in response to public concerns regarding the
deteriorating canal conditions and the associated risks to life and property. It is

further pertinent to mention that as the name suggests (remodelling of Sirhind

~ S- Executive Enginees s
Ropar Canal & Ground Water Diviston

WRD Punjab, Ropar



90

Keséltémmfjh
Distt. Ludhiana

bl \'\_\_O

strengthening of inner sides of the Canal in order to restore the sections within
existing canal sections without disturbing the adjoining forest area. It is further
necessary to bring to the notice of this Hon’ble Court that whatever earth was
extracted during the process of re-modelling the same was utilized to re-enforce

the Canal banks.

T That in order to restore the capacity of the carrier channel, it was imperative
to remove the berm accumulation in the waterway wherever required and to use the
removed berm to strengthen the side banks and to bring it in line with the intended
design of the cross-sectional area and to carry out the concrete lining at certain
reaches depending on factors like availability of cross-sectional area of the canal,
where the canal is critical in nature to carry out the required discharge of water. It
is pertinent to mention that the entire quantum of berm which was removed from
the inner sides of canal was sufficient and was completely utilized for
strengthening the banks and to bring it in line with the intended cross-sectional
design area. The entire remodelling of Canal was to be carried out within a period
of 21 days i.e. w.e.f. 01.01.2025 to 21.01.2025 and the said work of remodelling 4
kilometer stretch was allotted by way of 7 tender agreements to different

contractors, appointed after following due procedure.

APPLICABILITY OF ENVIRONMENTAL CLEARANCE
REQUIREMENTS:
8. That as far as the allegation of not obtaining any

permission/NOC/Environment Impact Assessment (EIA)/Environmental Clearance
(EC) is concerned, the same is unfounded and unwarranted. It is pertinent to
mention that the administrative approval dated 09.12.2024 (Annexure R/2) for the
execution of the afore-stated remodelling was granted to the answering respondent

department. As per the latest Environmental Impact Assessment (EIA) notification

o 6 s "
Execufive Enginesay i
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fall under the category requiring prior environmental clearance. According to the

EIA notification schedule, irrigation projects requiring EC are those involving
RIVER Valley Projections such as DAM’s or project with a specific culturable
command area (CCA) or those used for power generation. The Sirhind Canal is a
conveyance canal only and it does not have CCA under it and its distribution

starts beyond the stretch of 59.5 KMS and it is not used for power generation.

The said notifications dated 25.06.2014 and 14.08.2018 are annexed herewith as

Annexure R/3 and Annexure R/4 respectively. Further apt to mention as no new

canal construction has been undertaken therefore, the project is outside the purview

of EIA notifications/its amendments right from notification 2006 till 30.08.2023

(Annexure R/5).

As per the schedule of EIA notification prior environmental clearance is
required for the irrigation projects on river valley such as dam projects which fall
under the category/ main head “Mining, Extraction of Natural Resources and
Power Generation (for a specified production capacity)”. Whereas, the Sirhind
Canal remodelling/rehabilitation is a water conveyance system and hence is
outside of the purview of this notification. As the present case pertains to
rehabilitation through Remodelling of existing canal and the said canal is a
conveyance canal only which does not have culturable command area under it
(within 59.5 KMS) and is not used for any power generation. So it falls out of
Purview of Environmental clearance notification.

RE-ALLEGATION TREE FELLING AND FOREST AREA USE:

9.  That there exists pucca road on the left side of the canal and forest area lies
to the right side of the canal. The remodelling work (sidelining and unlined/Kacha

beds) was executed within the existing cross sectional width. This fact is clearly

b
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the said documents clearly shows that the top width of unlined section of canal
before remodelling was averaging 325 ft. whereas after remodelling the top width
was maintained within the previously existing dimensions. It is further submitted
that as per site conditions on the left of the canal a pucca road exits which is being
used for vehicles and on the right side of the canal exists the forest area. Owing to
the urgent nature of work and in order to meet the timeline of 21 days temporary
use of forest land for non forestry activities such as installing of Batching plants at
empty spaces within forest area etc. was done.

10. That the applicants have alleged that hundreds of trees were axed illegally
from the site, which is incorrect and unwarranted. It is humbly submitted that there
was no requirement of axing the trees for this remodelling and the same was also
intimated to the contractors engaged. The trees shown by the applicants are the
trees which were dry and dead and were lying uprooted in the canal and the same
were removed from the canal to avoid any mis-happening in the canal and the
same was intimated to the regulatory head and to the forest department vide letter
dated 04.12.2024 (Annexure R/6). In response, thereto the respondent no. 4 i.e.
Forest Department had also started removing these trees from the canal which were
cut and loaded at site by the Forest Department, photographs of which are attached
by the applicants.

11. It is pertinent to mention that the answering respondent department had no
requirement to cut any tree of the forest area, which was not the part of the design
cross-sectional area of the Sirhind Canal. Rather a few trees which had grown
naturally on the inner slope of the canal were protected by the answering
respondent department as is well reflected from the Photographs (Annexure R/7),
further the answering respondent department has also undertaken the work of

plantation of new saplings in this newly constructed bank of the canal under %0’

Executive Engineer
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I OF
MGNREGA scheme of more than 130 trees have already been planted. This fact is== S

depicted from the photographs (Annexure R/8).

12. That no importance can be given to the Photographs appended by the
applicants showing cut trees having dry roots projecting damage being done to the
trees which infact was done prior to the execution of the present work. Even the
other pictures showing naked roots as annexed by the applicant are not result of
human intervention rather they are result of water from Canal hitting the roots and
leading to erosion with the passage of time due to weakening of the base of the
trees. Furthermore, the dead snake and rat are not attributable to the answering
respondent department as the dead snake was found at the place when the work
had not even started.

RE-ALLEGATION INSTALLATION OF CONCERETE BATCHING

PLANT:

13.  The allegation of the applicant regarding installation of batching plant in the
forest area, is unfounded and unwarranted, it is humbly submitted that the
installation of batch mixing plat was done at open areas which was earlier used by
the Military for exercise purposes and also at places where rowing boats were
stationed. This fact is well depicted from the photographs annexed herewith as
Annexure R/9. That for the purpose of installing batching plants proximity to the
canal was essential due to logistic constraints and limited timeline of completing
the work within 21 days. The limited timeline of 21 days primarily was on account
of the fact that the State Government had granted permission for closure of canal
for limited time vide their notification dated 09.12.2025 (Annexure R/10). It is
also relevant to mention here that the batching plants operated only for 12 days
during which time there was temporary closure/haulting of water supply to 10

Districts making timely execution of the work necessary to prevent destruption of

irrigation and drinking water supply to the general public of those Districts. '{p’

Executive Engineer -
= Ropar Canal & Ground Waser Divisi

WRD Punjab, Ropar




the area after crossing the road would have delayed the transportation of the

construction material and in turn would have affected the timeline set for
completion of work. Eventually the batching plant were removed on 21.01.2025 as
such there is no malafide on the part of answering respondents much less the
intentions to disturb the forest area.

Further, in response to the allegations of applicants regarding huts installed

it is humbly submitted that whatever temporary huts were tents were installed by
the workers of the contractors for executing the work which was being done 24x7,
the same were removed immediately on the completion of work i.e. on 21.01.2025.

14. That the answering respondent-department holds the Hon’ble Court in
highest esteem and is hereby filing the present response based on the factual
assertions and the official record. All the contentions/assertions as made by the
applicant in their original application are specifically denied, disputed and hereby
controvert.

However, the answering respondent further reserves its right to file a
supplementary/additional affidavit to the present application or place on record
documents relevant to the present application, if any necessity so arises in future or
as directed by this Hon’ble Court.

GROUNDS OF PETITION:

In view of the preliminary submissions made above, it is humbly submitted
that the nature of the work i.e. remodelling of Sirhind canal as the name suggests
did not involve any widening of the canal other than the strengthening of inner

$
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project did not require environmental clearance as well as environmental impact

assessment. Therefore, no valid ground arises in the present original application
much less those narrated by the applicant in the paragraph grounds of petition sub

para 1 to 8 and the same does not require any consideration of this Hon’ble Court.

ON MERITS:

1 That the content of para no.1 needs no reply as it primarily pertains to the
description of the applicants.

2. That the content of para no.2 of the original application are matter of record,
however, the preliminary submissions/objections are reiterated herein.

3. That the content of this para no. 3 of the original application are wrong and
denied. It is further submitted that since the project/work of Sirhind canal pertains
to restoration/remodelling therefore, the said work is confined only to a stretch of
four kilometres (183500-195000 ft.) of Sirhind canal (out of 59.5 KMS total
stretch) which is capacity restoration and the project is confined only in some
stretches of Sirhind Canal where there is need to strengthen the banks which are
critical in nature. Further, submitted that the reach was critical as pond is
maintained iﬁ this specific reach throughout the year for regulation of canal water
through its branches which off-takes from Gurthali bridge in Doraha district
Ludhiana. The sides of this canal at this reach were weak andat times water
overflowed leading to erosion due to whichnumber of trees had lost soil from their
roots, which are being depicted from the photographs of the applicants and are
being wrongly construed as illegal mining. It is further submitted that as per the
cross sections attached (Annexure R/1) it is evident from the fact that the section of
the canal has not been increased due to side lining. Further, submitted that the

respondent department has not done any construction in the forest area which
Executive Engineer
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would require permissions from the forest department. Further the contents of the
preliminary submissions/objections are reiterated herein. The same are not
reproduced herein for the sake of brevity.

4.  That the contents of para 4 of the original application are wrong and hence
denied. It is further submitted that the assertions made by the applicants in the
instant para and sub paras thereof are exaggerated and unfounded as already
submitted in the preliminary submissions in the foregoing paras the nature of the
work was remodelling of the Sirhind canal from RD 183500-195000 ft. (4 KMS)
out of the total stretch of 59.5 KMS which were was to be executed in the month of
January 2025 within a period of 21 days' owing to the factors as already narrated
above and as no construction was being raised in the forest area which would have
necessitated the formal permission from the forest department. The assertions
made by the applicant in the sub paras 4(i) to 4(vii) are vehemently denied and are
replied as under:-

i.  That the contents of para 4(i) are wrong and denied. It is submitted
that no illegal mining was carried out by the respondent. Since the
canal was katcha in nature and due to continuous flow of water in the
forest roots of number of trees were already exposed due to continuous

flow of water in the forest. Now, since the bank is prepared and is

strengthened by the respondent these roots are further protected by the
respondent. Further, the trees being mentioned by the applicants were
already in the water way and roots of which got naturally exposed due
to erosion of soil by flowing water in the canal. Number of such trees
also exists in other reaches of the canal where no work is carried out.

Photographs of such trees are attached (Annexure R/11).

ii.  That in reply to contents of para 4(ii), it is submitted that the batch
mixing plants those were installed in the open area without uprooting
Executive Eﬁglﬂt’%f\

e Ropar Canal & Ground Water Diviston
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of any trees were removed by the contractors immediately upon

completion of the work i.e. on 21.01.2025. Further the contents of the
preliminary submissions/objections are reiterated herein. The same are

not reproduced herein for the sake of brevity.

iii. That the contents of para 4(iii) are wrong and denied. It is submitted
that the material procured and tanks prepared was also in the open area

which is used by Military for their water exercises and by institute for

training of students for rowing sports. Further these material and tanks
were also removed from the site.

iv.  That in reply to the contents of para 4(iv) it is submitted that no new
hutments were installed rather the temporary tents of the workers
which were installed at the site for execution of the work were
subsequently removed upon the completion of the work on

21.01.2025.

v. That the contents of para 4(v) are wrong and denied The trees shown
by the applicants are the trees were dry and dead trees which were
lying uprooted in the canal and the same were removed from the canal
to avoid any mis-happening in the canal and the same was intimated to
the regulatory head and to the forest department vide letter dated

04.12.2024 (Annexure R/6). In response, thereto the respondent no. 4

i.e. Forest Department had also started removing these trees from the
canal which were cut and loaded at site by the Forest Department,

photographs of which are attached by the applicants.

vi. That the contents of para 4(vi) are wrong and denied. It is further
submitted that on one side of the canal pucca road exists and on the

other side preparation of new bank has been done. The vehicle

a
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movement is either done on this road, in the canal bed or the newly

constructed canal bank on the right side of the canal. Therefore, no
damage to environment has been caused by such movement. It is
further apt to mention that the land which was given to the forest
department as per Punjab Government notification 1958 which was
the strip of land which is declared as Surplus vacant land away from
the bank of canal but with natural vegetation, number of plants have
grown into trees which are taken on record by the forest department.
Even though these trees are causing hindrance to the canal sides and
can also breach the canal further leading to loss of life and property.
Such trees were also coming in the side lining of the canal and are also

protected. (Photographs attached as Annexure R/7).

That in reply to para 4(vii), the dead snake and rat are not attributable
to the answering respondent department as the dead snake was found

at the place when the work had not even started. Therefore, the

question of killing such snakes is completely without any merits.

5. That the contents of para 5 of the applicant are matter of record. It is further
submitted that in compliance to the notice issued by the respondent no. 4 further
notices were sent to the contractors by the office of answering respondents to
remove the batch mixing plants and compliance has been done and plants have
been removed by the contractors from the site. Further the contents of the
preliminary submissions/objections are reiterated herein. The same are not

reproduced herein for the sake of brevity.

6. That the contents of para 6 of the original application are matter of
record, it is further submitted that the batching plants were installed in the open

area without uprooting any trees and the same were removed in compliance to the

H
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r
notice issued by the respondent no. 4. Further the contents of the preliminary
submissions/objections are reiterated herein. The same are not reproduced herein

for the sake of brevity.

7 That the contents of para 7 are denied for want of knowledge.
However, it is further submitted that the batch mixing plants those were installed in
the open area without uprooting of any trees were removed by the contractors

immediately upon completion of the work i.e. on 21.01.2025. Further the contents
of the preliminary submissions/objections are reiterated herein. The same are not

reproduced herein for the sake of brevity.

8. That the contents of para 8 are wrong and denied. The detailed
explanation with regard to the factual assertions have already been made by the
answering respondent in the preliminary submission and foregoing paragraph
which are reiterated herein. The same are not reproduced herein for the sake of

brevity. The parawise reply to sub paras 8(i) to (vii) are as under:-

i.  That the contents of para 8(i) are wrong and denied. It is submitted
that no illegal mining was carried out by the respondent. Since the
canal was katcha in nature and due to continuous flow of water in the
forest roots of number of trees were already exposed due to continuous
flow of water in the forest. Now, since the bank is prepared and is

strengthened by the respondent these roots are further protected by the

respondent.  Further the contents of the preliminary
submissions/objections are reiterated herein. The same are not

reproduced herein for the sake of brevity.

ii.  That in reply to para 8(ii), it is submitted that the rat snake that is
found dead by the applicants was lying at that point of site when work

had not even started. Therefore the question of killing such snakes is

J
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completely without any merits. Further the contents of the preliminary

submissions/objections are reiterated herein. The same are not

reproduced herein for the sake of brevity.

iii.  The in reply to para 8(iii) the contents of the foregoing para are
reiterated.  Further  the contents of the  preliminary
submissions/objections are reiterated herein. The same are not

reproduced herein for the sake of brevity.

iv.  That in reply to para &(iv), it is submitted that no new batching plants
were installed. Rather the same were being removed and this is also
confirmed by the applicant that only two of the three were operational.
The respondent had directed the contractors to comply with the
directions issued by the forest department. Further the contents of the
preliminary submissions/objections are reiterated herein. The same are

not reproduced herein for the sake of brevity.

v.  That in reply para 8(v), it is submitted that the installation of batching
plant was under the purview of the contractor and the same were
removed by the contractors in compliance to the notice issued by the
forest department. Further the contents of the preliminary
submissions/objections are reiterated herein. The same are not

reproduced herein for the sake of brevity.

vi.  That in reply to para 8(vi), it is submitted that on one side of the canal
road exists and on the other side remodelling of the bank lining has
been carried out. The vehicle movement was carried out on this
existing pucca road, on the canal bed and the remodelled bank
lining/top. Therefore, no damage to environment has been caused by

such movement. Further the contents of the preliminary

Execulive Englies

e Ropar Canal & Ground Water Division
WRD Punjab, Ropar
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submissions/objections are reiterated herein. The same are not

reproduced herein for the sake of brevity.

vii.  That the para 8 (vii) are wrong and denied as no new hutments were
installed rather the temporary tents of the workers which were
installed at the site for execution of the work were subsequently

2istt a1*" removed upon the completion of the work on 21.01.2025. Further the

Regd Na 4285

contents of the preliminary submissions/objections are reiterated

herein. The same are not reproduced herein for the sake of brevity.

9. That the contents of para 9 of the application are wrong and denied. Further
the contents of the preliminary submissions/objections are reiterated herein. The

same are not reproduced herein for the sake of brevity.

10.  That the contents of para 9 of the application are wrong and denied. It is
further submitted that as per assertions made in the preliminary submission as well
as foregoing paras and cross sections attached there was no need to take the
environmental clearance since the work is not carried out in the forest area. It is
pertinent to mention here that canal banks have been rehabilitated/re-moddled on
right side of the canal wherein the respondent has already planted 130 trees under
MGNREGA scheme (as depicted from Annexure R/8). The assertion of the
applicant with regard to the pollution being caused by the cement dust and heavy
mettles and therefore adversarial impact on vegetation, human and animal health
and ecosystem is highly exaggerated and deserves no attention/interference of the
Hon’ble Tribunal. The said assertions are only to gain unnecessary sympathy of the
Hon’ble Court. By no stretch of imagination, it can be said that the cement dust
which was residual of the work under execution for 21 days could have caused
environmental hazardous and pollution to such a large extent as is being

comprehended by the applicants especially when the entire stretch of Sirhind canal

0

Executive Engineer :
~¥1e Ropar Canal & Ground Water Division

WRD Punjab, Ropar
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7 OF & ;

on the left side consists of metalled road having heavy traffic volume on the Stateiese =

highway i.e. Ropar Ludhiana highway.

11.  That the contents of para 11 are wrong and denied. It is pertinent to mention
that the administrative approval dated 09.12.2024 (Annexure R/2) for the
execution of the afore-stated remodelling was granted to the answering respondent
department. As per the latest Environmental Impact Assessment (EIA) notification
dated 14.09.2006 and 25.06.2014 canal remodelling work of this nature does not
fall under the category requiring prior environmental clearance. According to the
EIA notification schedule, irrigation projects requiring EC are those involving
RIVER Valley Projections such as DAM’s or project with a specific culturable
command area (CCA) or those used for power generation. The Sirhind Canal is a
conveyance canal only and it does not have CCA under it and its distribution
starts beyond the stretch of 59.5 KMS and it is not used for power generation.

The said notifications dated 25.06.2014 and 14.08.2018 Annexure R/3 and

Annexure R/4 respectively. Further apt to mention as no new canal construction has

been undertaken therefore, the project is outside the purview of EIA
notifications/its amendments right from notification 2006 till 30.08.2023
(Annexure R/5).

Further as per the schedule of EIA notification prior environmental clearance is
required for the irrigation projects on river valley such as dam projects which fall
under the category/ main head “Mining, Extraction of Natural Resources and
Power Generation (for a specified production capacity)”. Whereas, the Sirhind
Canal remodelling/rehabilitation is a water conveyance system and hence is
outside of the purview of this notification. As the present case pertains to
rehabilitation through Remodelling of existing canal and the said canal is a

conveyance canal only which does not have culturable command area under it

o
Executive Engineer

iR Ropar Canal & Ground Water Division
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v
(within 59.5 KMS) and is not used for any power generation. So it falls out of
Purview of Environmental clearance notification.

12. That the averments made in para 12 are wrong and denied. As already
submitted in the preliminary submissions and foregoing paras that the nature of
work namely re-modelling of the Sirhind canal upto stretch of 4 kilometers from
RD 187500-195000 fi. (out of total stretch of 59.5 KMS) was primarily undertaken
to strengthen the bank linings of the Sirhind canals and the entire work was to be
completed within timeline of 21 days owing to the urgent nature of work involving
uninterrupted supply to be rendered for irrigation and drinking water consumption
purposes to 10 Districts out of 26 Districts of the State as such the said work does
not fall within the EIA study and does not require EC environment clearance. The
illogical prayer of the applicant for abolishing the project initiated by the
answering respondents is deserves to be rejected at the first instance and would be
detrimental to the public interest.

Therefore, in view of submissions made in the preliminary submission as
also in the foregoing paras above, it is therefore, humbly prayed that the present
original application of the applicants is without merits and the prayer made by the

applicant herein is desequﬁ?ﬁ{%ssed, in the interest of justice.
Ny, 2

N\
A
ff Kesar Swgh o’
"f * Distt. Ludhiana )
Verified at: Jpynl ‘\_\o /=,
’ ‘\\\ L’ ; o \ _f;
Dated: }y2ay» 247/ e T Q‘:,,// : p\
*

(Damandeep Singh Gill)
Executive Engineer/Ropar Canal and
Ground Water Division, Roopnagar,
Department of Water Resources,
Punjab, Chandigarh
(On behalf of respondent no. 1 and 5)
Verification:

Verified that the contents of reply by the way of affidavit of preliminary

-\a-



104

submissions and on merits Para no. 1 to 12 are true and correct to my knowledge as
per information derived from the official record. No part of it is false and nothing

material has been kept concealed therein./

Leruhed that the afffdavit'SPAIGPAILea
- - a1 HOAVIHTSFAI f Se {ife
Verified at: f,g J/y/ Agreement, Surity, Indemnity Bend, Compromise
Contract, heen readover &

Dated: 150 #' ;,;}' depenent, execttant who seemey

ie o e Heewr mere ons #4

gxnt

Maied to the

any understang

H

(Damandeep Singh Gill)
Executive Engineer/Ropar Canal and

Ground Water Division, Roopnagar,
Department of Water Resources,
Punjab, Chandigarh

(On behalf of respondent no. 1 and 5)
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ANNEXLRE &-)

Cross section Of Sirhind Canal at RD 183500
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Cross section Of Sirhind Canal at RD 185500
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Cross section Of Sirhind Canal at RD 191700
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ANNEXLRE R-X

- \RLE  TeArelated <oy,

Govt. Of Punjab
Water Resources Department

(Works Branch)

To
Chief Engineer/Canals
Water Resources Department, Punjab
Chandigarh
Dated, Chandigarh 09/12/2024

Sub: Project Estimate for remodeling of Sirhind Canal RD 0-195000

*okkk

In respect to the E file 786504 received from your office regarding the above cited subject.

2) Hon’ble Governor of state of Punjab is pleased to provide the administrative approval for
the proposed project received from your office as per the departmental financial rule 9.3(2) of
D.F.R for the amount of Rs 28381.43 Lac Only (Twenty Eight Thousand three hundred eighty
one lac and forty three thousand) on the basis of following conditions:

e The proposed expenditure shall not exceed the approved amount.

e Progress report of the work shall be sent to the government regularly.
All the relevant rules and regulations as laid under departmental codal
provisions/C.S.R/PWD (Specification)/P.F.R/C.V.C. guidelines shall be followed
before the commencement of the work.

e This must be ensured that the proposal is both technically feasible and necessary to
execute.

e This must be ensured that the work shall be executed as per the ground conditions.

e This must also be ensured that the work shall not commence before the receipt of the
funds.

e The expenditure shall be charged to 4701 (Plan) head.

e The conditions laid by the office of Chief Engineer/ Design and Technical Advisor to
Govt. of Punjab shall be followed.

3) This approval is granted after the consent/approval of the competent authority.

-sd-
Under Secretary Water Resources

JP"

Executive Engineer >,
Ropar Canal & Ground Water Division

WRD Punjab, Ropar
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st Ho Eho TA0-33004/99 REGD. NO. D. L.-33004/99

SR
Che Gazette ol ndta

EXTRAORDINARY
a1 [—avs 3—39-ave (i)
PART II—Section 3—Sub-section (ii)
witeR A ety
PUBLISHED BY AUTHORITY

d 1331 =% feeett, qUaR, 97 25, 2014/3091F 4, 1936

No. 1331] NEW DELHI, WEDNESDAY, JUNE 25, 2014/ASADHA 4, 1936

yiator, g 3R Stearg aade dEred

FfgEen
& oo, 25 5, 2014

BT 1598(3).—HRG WHR & TR0r IR a8 e H HRGEar FeqH
LI 1533(31) I9@ 14 RdaR, 2006 &1 I FWUA o & v Re=ff@a o,
faeT Felly TR, waieRor (Refor) 3fAfAge, 1986 (1986 @ 29) & Ry 3 & 30-
URT (2) & WS (v) & WY Ufdd 3U-URT (1) gRT Wew ufthdl &1 WAl od §U, SN
A B GEAT B §, qARor (FeTvr) FaH, 1986 & AIH 5 & sufma (3) f
IHUETIER SHFEURYT & ) & v, Sad s8¢ grr uanfa 9 & demaar ¢,
U R S & ; 3R g & Sl ¥ R 3o uRu HfeEer W, 38 ald@ 4,
e #Ra & s & uidai, Srest a5 3fgEer safise §, Seararor 3Ty
w0 & el ¥, w15 faa i afy fir gafta w I 3u% ye AR fear Se:-

@ A% aafh, St wew wRmger # siafie waet W A e e &
3 RRaag ¢ 39 R RARARE 3R & AR, T WHR g RFar e s & @,
AT A1 e aa, wiwer IR a9 AT, st see, @i e, Al
U3, a8 fee-110003 = $-Ael oo s;atish.garkoli@nic.in W faf@a &0 d &5 | |

p
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WY AT
3 fAgEer o gEE A,
(i) e 1(aM) & FH (2), TH (3), TN (4) 3R w&@o (5) 3 & gt & veaq
ﬁmﬁﬁaaﬁ:mﬁaﬁﬁmm.mr :

1) | (i) ged 999 | (iii) > 5,000 ¥ (i) < 5000 . |HYRT AT AL @A
gfet  aREYSEr | ST & ST 8

S R RS
IRIASATT |

!

(i) $va & w0 F R oiEFeay aw ofdd g e | uRa ady Bga @ast @
FAUE FE WE) H @ (3) 3R w@H (4) F » olafenl & gEE Aearaiad gaeear
T@m,ﬁaﬁ?[:-

(i) &9 (3).-
"> 15 Rar"

(1) ¥R (4).-
"< 15 R.an"

[W1. . - 11013/12/2013-3TET.11(1) (#17)]
¥ el §g@ |fa

ROy ; A7 PR ARG & TS, IRURYT, AT I, WS 3, 3UWS (i) # ¥OHgAr @
FMIM. 1533(31), afr@ 14 {dR, 2006 g1y fre ow & AR acuRard @03
1737(3), @ 11 3@}, 2007, AT 3067(3), T@ 1 RH, 2009, FLAT. 695(3H),
a@ 4 30, 2011, F3. 2896 (3), alr@ 13 REW, 2012, FI;. 674(3), AW
13 &, 2013, @30, 2559(37), TOW 22 IO, 2013, FLI. 2731(3), IHW@ 9 AFR,
2013, F.3T. 562(3H); AW 26 WA, 2014 IR FLAL 637(3), AW 28 TAL, 2014 NI
e fvw v | i

MINISTRY OF ENVIRONMENT, FORESTS AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 25th June, 2014

S.0. 1598(E).—The following draft of the notification, further to amend the notification of the
Government - of India in the Ministry of Environment and Forests number S.0.1533(E) dated the
14th September, 2006 which the Central Government proposes o issue in exercise of the powers conferred by
Sub-section (1), read with clause (v)-of Sub-section (2) of Section 3 of the Environment (Protection) Act,
1986 (29 of 1986) is hereby published, as required under sub-rule (3) of rule 5 of the Environment
(Protection) Rules, 1986, for the information of the public likely to be affected thereby; and notice is hereby
given that the said draft notification shall be taken into consideration on or after the expiry of a period of sixty
d]fgs f;om the date on which copies of the Gazette of India containing this notification are made available to
the Public;
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Any person interested in making any objections or suggestions on the proposals contained in the draft
notification may forward the same in writing, for consideration of the Central Government within the period
so specified to the Secretary, Ministry of Environment and Forest, Paryavaran Bhawan, CGO Complex, Lodi
Road, New Delhi-110 003, or at e-mail address:- satish.garkoti@nic.in.

Draft Notification
In the said notification, in the Schedule.-
() in item 1(c), after the entries in columns (2), (3), (4) and (5), the following inserted, namely:-

1(c) “(iii) Non -Irrigation (iii)> 5,000 ha (iii)< 5,000 ha General Condition shall
projects ‘such as large | submergence area submergence of area apply.”;
drinking water supply
projects.

(i) in, item 1(d), for the entries in column (3) and column (4), relating to thermal power plants
based on non-hazardous municipal solid waste as fuel, the following entries shall be
substituted, namely.-

(i) I column(3)-
“x 15MW”

(i)  In column(4).-
‘IE< ISPNFQ .
[F. No. J-11013/12/20]13-1A-11 (1) (part)]

AJAY TYAGI, Jt. Secy.

Note: The principal rules were published in the Gazette of India, Extraordinary, Part I, Section 3, Sub-
section (ii) vide notification number S.0. 1533(E), dated the 14th September, 2006 and amended vide
S.0.1737(E) dated the 11th October, 2007, S.O. 3067(E) dated the 1st December, 2009, S.0.695(E) dated the
4th April, 2011, S.0.2896(E) dated the 13th December, 2012 , S.0.674(E) dated the 13th March, 2013,
S.0.2559(E) dated the 22nd August, 2013, S.0. 2731(E) dated the 9th September, 2013, S.0. 562(E) dated
the 26th February, 2014 and S.0.637(E) dated the 28th February, 2014.

g
as Redlt, 25 5, 2014

BLAT. 1599(3H).—FET WHR, TITROT (GTeTT) fogw, 1986 & AEH 5 &
3URATH (4) F Y ufsq  wafaRor (weeror) wRIAEH, 1986 Hr Rt 3 A IU-URT (1)
IR 3U-URT (2) F W (5) g Ued ARRAT A FAT W U, 36 @A F Gga s &
sufd (3) & @3 (F) & WA gIr fr 3den | HRARF & F oM, HRT TR
& TAEROT AR I FAeT H I T FLIA. 1533 (30), amwmﬁ?m 2006
3 Proafafa 3R g @ &, -

3% TP 6 e -

,&q,
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HRAATHA, 1972 (1972 & 53) & 3fa @@ &&r i ; () T3 (GEyer [Faror aur
fron) sffaTe, 1974 (1974 @ 6) & FAT AT FAT wgmUT AFIOT A5 gRr
FHY-BAT W Ugde fhu AT iR w9 @ ugfa &t o (i) wafeRer (@veron)
HRAT#H, 1986 & URT 3 A 3U-URT (2) & HWT IWMHGRT TRFEUTH i
8t B AR (iv) IR TRTE eyt AR siew<d Wensl ¥ urw Recehex A et &
MR Jafeua & ;

wg 1) # RFATE 7 o wRaiead, s 1(9) # RiFfs ade Ryga @57, 7
7(m) RfAfise deifis duar/ork/dE/Aa gEERe SF, A il e, S
wlaifrr o, geer ofwR AR @7 7(9) F R s Resa 3ufne TR,
RuT AR v gRuBt @ geuma PR ®R W AT Swon i) aw
10 freefier & MR Iafua ¢ |

wg % AR & W A (), #S (i) AR AF (i) A O e F, FATEATE, O
fpeisiet o1 2u fFamiet & Wiy P15 RramhaTg & @i @ e & AR Tiead HenA
&1, gafeufd, o Rreeiet o gu fheleliey & gt ¥ Fafa nden @t FALM: T
a3t arer TsEt I w@y ge@eEt Y @ WK g B W QU §U F FAd e o
e & 1"

[®1. §. - 11013/12/2'013-3@.11(1)(am)]
I rh, §Yw |fa

feoqur - @ PEw SRa & USUT FEURT, HOT I, W 3, 3uws (i) i HfrgEen
. HLIA 1533(31), I0@ 14 R{ERW, 2006 g1 FERE fHw 7w ¥ IR TEmRE
WA 1737(3H), AW .11 FFGER, 2007, FHLAT. 3067(3H), IF 1 FHR, 2009, 1.3
695(37), ARG 4 3Ma, 2011, FLIM. 2896 (31), AR 13 AR, 2012, FLI;T. 674(31),
alr@ 13 A, 2013, FLHT. 2559(31), dRI@ 22 IIEA, 2013, HLAT. 2731(3), a9
9 fAdER, 2013, @M. S62(34), TNW 26 WGy, 2014 IR FLAHL 637(3), INT
28 Tayl, 2014 gRT HNAT fpw ww |

NOTIFICATION
New Delhi, the 25th June, 2014

S.0. 1599%(E).—In exercise of the powers conferred by Sub-section (1) and clause (v) of Sub-section
(2) of Section 3 of the Environment (Protection) Act, 1986(29 of 1986) read with sub-rule(4) of rule 5 of the
Environment (Protection) Rules, 1986, the Ccntral Government hereby makes the following further
amendments to the notification of the Government of India , in the Ministry of Environment and Forests
number S.0.1533(E), dated the 14™ September, 2006 after having dispensed with the requirement of notice
under clause (a) of sub-rule (3) of rule 5 of the said rule, in public interest, namely:-
1. In the said notification, in the Schedule,- '

(i) for item 1(c) and the entries relating thereto, the following item and entries shall be
substituted, namely:-

2559 GT -3
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“1(c) (i) River iy > 50 MW | (i))<S0 MW >25 General condition shall apply.
Valley hydroelectric  power | hydroelectric power Note:-
projects generation; generation; Category ‘B’ river valley projects
falling in more than one state shall
be appraised at the central
(ii) Irrigation (ii) > 10,000 ha. of (if) < 10,000 ha. > 2000 | Government Level..”;
projects . culturable command ha. of culturable
area. ' command area.

(ii) for item 1(d) and the entries relating theretn, the followmg item and entries shall be substituted,

namely:-
“1(d) Thermal Power Plants | > 500 MW | 2 SOMW to <500 MW | General condition shall
: . (coal/lignite/naphta (coal/lignite/ naphta and | apply
and gas based); gas based);
Note:-
2 50 MW (all other| <50 MW and 2SMW | () Thermal ~ Power
fusls except biomess). | (all other fasle except | plants up to 15 MW based

vAwepy o

2 20MW

hazardous waste,
fuel).

(using
municipal solid non
as | non hazardous waste,

fuel).

on biomass fuel.

biomass and municipal | on

215 MW plants based

biomass or non

solid non hazardous hazardois municipal solid
waste). waste using auxiliary fuel

such as coal, lignite/
<20MW >15MW petroleum  products upto
(using municipal solid | 15% are exempt.

5 (ii)Thermal - power plants
using waste heat boilers
without any auxlhary fuel
are exempt.”;

(iii) for item 2(b) and the entries relating thereto, the followmg item and entries shall be substituted,
namely:- ; .

nz (b)

Mineral beneficiation

2 0.5 million TPA

< 0.5 million TPA |General condition shall apply

throughput throughput (Mining proposal with minéral
' beneficiation shall be appraised
together  for  grant  of
clearance).”;
(iv) for Item 4(b) and the entries relating thereto, the following item and entries shall he substituted,
namely:-
“4(b) ()Coke oven plants >2,50,000 tonnes/annum | <2,50,000 and General condition shall
225,000 tonnes/annum  |apply.”;
(ii). Coaltar processing All projects
units -

(v) in item 4(d), in column (3), for the entry, the following entry shall be substituted, namely:-

“2300 TPD production capacity if a unit located outside the notified industrial area/ estate.”;
(vi) in item 4(f), in column (2), for the entry, the following entry shall be substituted, namely:~
“Skin/hide processing including tanning industry.”;

(vii) t;nr item 5(a) and the entries relating thereto, the following item and entries shall be substituted,
namely:-

_311..
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“5(a) Chemical All projects| All  Single  Super General condition shall apply.
fertilizers including all single | Phosphate without
super phosphate | H,SO, production Granulation of single  super
with H,S0,| and granulation  of phosphate powder is exempt.”; -
production  except| chemical fertilizers.
granulation of
chemical fertilizers.
(viii) in item 5(e):-

(a) in column (2), for the entry, the following entry shall be substituted, namely:-

“Petroleum products and petrochemical based processing such as production of carbon black and
clectrode grade graphite (processes other than cracking and reformation and not covered under the

complexes).”; :
(b) in column (5), for the entry, the following entry shall be substituted, namely:-

“General as well as specific condition shall apply.

AT b~ A L H 1 ”
Note- Manufacturing of products from polymer granules is cxempt.”;

(ix) for item 5(f) and the entries relating thereto, the following item and entries shall be substituted,
nameiy:- o =

“5(f) Synthetic organic| Located  outside  the[(i) Located in 2General as well as specific
chemicals industry | notified industrial area/| notified industrial condition shall apply.
(dyes and dye | estate except small units as | area/ estate.
intermediates; bulk | defined in column (5). Small units: with water
drugs and intermediates (i) Small units agconsumption <25m’/day, fuel
excluding drug defined in column (5).(consumption <25TPD and
formulations; synthetic not covered in the category of
rubbers; basic organic MAH units as per the
chemicals, other Management, Storage and
synthetic organic Import of  Hazardous
chemicals and chemical Chemical Rules, 1989.”;
intermediates)
(x) for item 5(g) and the entries relating thereto, the following item and entries shall be substituted,
namely:-
“5(g) Distilleries (i) All Molasses based | Non-molasses  based |General  condition shall
distilleries distilleries — apply.”;
(ii) Non-molasses based | <60 KLD
distilleries 2 60KLD

(xi) for item 5(i) and the entries relating thereto, the following item and entries shall be substituted,

namely:-
“5(i) Pulp and paper industry | Pulp manufacturing| Pulp  manufacturing [General condition shall apply ‘
and Pulp and Paper| from waste .paper and |Note:
manufacturing paper  manufacturing [Paper manufacturing from
industry  except| from waste paper pulp [waste paper pulp and ready
from waste paper. | and otherready pulp. |pulp  without  deinking,
bleaching and colouring is
exempt.”;

11 After the Schedule, in the Note relating to General Condition(GC), the following General Condition
shall be substituted, namely:-
General Condition(GC):

- 35_
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Any project or activity specified in category ‘B’ will be appraised at the Central, level as Category YA, if.
located in whole or in part within 5 km. from the boundary of : (i) Protected areas notified under the Wildlife
(Protection) Act, 1972 (53 of 1972); (ii) Critically polluted areas as identified by the Central Pollution Control
Board constituted under the Water (Prevention and Control of Pollution) Act, 1974 (6 of 1974) from time to
time; (iii) Eco-sensitive areas as notified under sub-section (2) of section 3 of the Environment (Protection)
Act, 1986, and (iv) inter-State boundaries and international boundaries; provided that for River Valley Projects
specified in item 1(c), Thermal Power Plants specified in item . 1(d), Industrial estatesfparks:’complexesiareas,
export processing zones (EPZs), Special Economic Zones (SEZs), biotech parks, leather complexes sp301ﬁed in
item 7(c) and common hazardous waste treatment, storage and disposal facilities (TSDFs) specified in item
7(d), the appraisal shall be made at Central level even if located within 10km.

Provided further that the requirement regarding distance of § km or 10 km, as the case may be, of the
inter-State boundaries can be reduced or completely done away with by an agreement between the respective

States or the Union Territories sharing the common boundary in case the activity does not fall within Skm or
10 km, as the case may be of the areas mentioned at item (i), (ii) and (iii) above.”

[F. No. J-11013/12/2013-1A-11 (1) (part)]
AJAY TYAGI, Jt. Secy.

Note: The principal rules were published in the Gazette of india, Exiravrdinary, Part II, Section 3,
Sub-section (ii) vide notification number S.0. 1533(E), dated the 14th September, 2006 and amended vide
S.0. 1737(E) dated the 1 1th October, 2007, S.0. 3067(E) dated the 1st December, 2009, S.0. 695(E) dated the
4th April, 2011, S.0O. 2896(E) dated the 13th December, 2012, S.0. 674(E) dated the 13th March, 2013,
8.0. 2559(E) dated the 22nd August, 2013, S.0. 2731(E) dated the 9th September, 2013, S.0. 562(E) dated the
26th February, 2014 and S.0. 637(E) dated the 28th February, 2014.

b

" Executive Engineer
* Ropar Canal & Ground Water Diviston

WRD Punjab, Ropar

Printed by the Manager, Governmenl of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Cantroller of Publications, Delhi-110054,

— 56_

KU




121

ANEXLRE &4

I do Elo THo-33004/99 REGD. NO. D. L.-33004/99

Che Gazette of India

EXTRAORDINARY
A [[—WUS 3—3I7-WUF (i)
PART II—Section 3—Sub-section (ii)

it | T
PUBLISHED BY AUTHORITY

| 3181] 7§ oo, W, ARA 14, 2018/91TAUT 23, 1940
No. 3181] NEW DELHI, TUESDAY, AUGUST 14, 2018/SHRAVANA 23, 1940

wreor, 3 IR Fwag Rada JAed
FftrgET

7% faw=it, 14 =nmea, 2018

BT, A, 3977 (F).—AT7aq TLHTE, TaTawor (Fverm) aftfam, 1986 #it 4wy 3 i swsmer (1) i s7amr (2) F @
(v) ¥ |1 ufse watevor (dveon) ffaw, 1986 F Raw 5 F suffaw (3) ¥ 9@ (9) ¥ aefiw 9 a9 ¥ aewrels
AT, A9 AT ATy TiEde e i @it /. 1533(3N) avie 14 feaw, 2006 g fREer G o
sFroe At ariim F & 3w sfigEe § oofteg R ar fereert # s |@ffmt ar G
afrsaTa At et w1 Fea ar sydiwor, e s ar st ar e G § ofeds afte aear
adw, TR Al i & agar, roff, e g & 1 9w afda fr grr 3 $ s () F sofiv =0
TTHIT BT FEAFA: ST TSAETAT TATHL Fora FAefor Irideaor g1ar OF T2ia2or sAmfy F 747 2y, 9 #
oY oft wmr o o s ;
I HATET F O5q ggtaen qamaTa Fuir wfewd (vadariv) s fSar wigor aamame Ao
sTferRT Fr gatEr aaTafRy Bt wEr w7 F wae 7 i ol aftelt F seariee ¥ oo g # i =fiee e d

T TaiETer (dea) fFaw, 1986 F faw 5 % 3w (3) ¥ =@ (F) STy F9ar £ & w2t FHr a=w w
fa=me & & Bl s ar Rl sfdear & s= ar y=mew w0 o7 B & F wfiy a1 Rdus st fear srar
iR &t UF F ¥ o arery v Aes 1 ;

T Tt (Fvavn) e, 1986 F A 5 ¥ suffaw (3) & @ (9) F ary ai¥a wafawor (dvew) afdffas,
1986 Ft 4T 3 Fr ITUT (1) 3 ITUTT (2) F &2 (v) F arefir waw afRvdt F7 WE0T F79 g, A TG0 THTAT
Frfeor sflegemr, 2006 # w@eim F F o g affmeEem deats ram 3933(x) arfta 18 fRwaw, 2017 #ir
sarfora it w5 A, R 37 ot =l &, R 398 warfaa 29 6 Gwramr 8, 39 afgsar F 9 ¥ ey §
wFTer it ari | R it a3ty F e a6 gae anifm o g

4764 GI/2018 (1) v IL

Bxecutive Englnesr
Ropar Canal & Ground Water Divisien

WRD Punjab, Romar

2
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21, Fr.ar. 1142(=), arira 17 @9, 2015 ;
22, #1391, 1141(), arira 29 atd=, 2015 ;
23. F1.37. 1834(=), aT¢i@ 6 e, 2015 ;
24, 1.3, 2571(3F), AT 31 3T, 2015,
25, .31, 2572(3), ariia 14 fad=w, 2015,
26. FT.91. 141(N) 15 594, 2016,

27. T4, 648(1) F1a 3 AT, 2016 ;

28. FT.91. 2269() aTirE 1 TS, 2016 ;
29. F1.3. 2944(%r), aTa 14 fawaw, 2016;
30. .3, 3518(%), aT41@ 23 F44<, 2016 ;
31. F1.47. 3999(sN), aTéiE 9 faw=w, 2016;
32. F.AM. 4241(30), i 30 FFwaw, 2016; T

33, #1417, 3611(), aTéva 25 Ss[@rs, 2018 |

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 14th August, 2018

8.0. 3977(E).— Whereas, by notification of the Government of India in the erstwhile Ministry of Environment
and Forests vide number S.0.1533 (E), dated the 14th September, 2006 issued under sub-section (1) and clause (v) of
sub-section (2) of section 3 of the Environment (Protection) Act, 1986 read with clause (d) of sub-rule (3) of rule 5 of the
Environment (Protection) Rules, 1986, the Central Government directed that on and from the date of its publication, the
required construction of new projects or activities or the expansion or modernisation of existing projects or activities
listed in the Schedule to the said notification entailing capacity addition with change in process or technology or product
mix shall be undertaken in any part of India only after prior environmental clearance from the Central Government or as
the case may be, by the State Level Environment Impact Assessment Authority, duly constituted by the Central
Government under sub-section (3) of section 3 of the said Act, in accordance with the procedure specified therein;

And whereas, the said Ministry has received requests, for delegation of more powers to State Environment
Impact Assessment Authority (SEIAA) and District Environment Impact Assessment Authority (DEIAA) with respect to
grant of Environment Clearances;

And whereas clause (a) of sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1986 provides that,
whenever the Central Government considers that prohibition or restrictions of any industry or carrying on any processes
or operation in any area should be imposed, it shall give notice of its intention to do so;

And whereas, a draft notification for making amendments in the Environment Impact Assessment Notification,
2006 in exercise of the powers conferred under sub-section (1) and clause (v) of sub-section (2) of section 3 of the
Environment (Protection) Act, 1986 read with clause (d) of sub-rule (3) of rule 5 of the Environment (Protection) Rules,
1986 was published, vide number $.0.3933 (E) dated the 18th December 2017, inviting objections and suggestions from
all the persons likely to be affected thereby, within a period of sixty days from the date of publication of said notification
in the Gazette of India;

And whereas, copies of the said notification were made available to the public on 18th December 2017;

And whereas, all objections and suggestions received in response to the above mentioned draft notification have
been duly considered by the Central Government;
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Now, therefore, in exercise of powers conferred by sub-section (1) and clause (v) of sub-section (2) of section 3
of the Environment (Protection) Act, 1986 (29 of 1986), read with clause (d) of sub-rule (3) of rule 5 of the Environment
(Protection) Rules, 1986, the Central Government hereby makes the following further amendments in the Environment
Impact Assessment Notification, 2006 namely:-

In the said Notification, in the SCHEDULE, for item 1(a), 1(c), and the Schematic Presentation of Requirements
on Environmental Clearance of Minor Minerals including cluster situation in Appendix-XI and entries relating thereto,
the following item and entries shall be substituted, namely:

Project or Activity Category with threshold limit
A | B Conditions if any
1 Mining, ion of 1 and power g ion (for a specified producti pacity)
(1) 2 (3) @) 6]
1(a) () Mining of | > 100 ha. of mining lease area | < 100 ha of mining lease area in | General Conditions shall apply
minerals in respect of non-coal mine | respect of non-coal mine lease. except:
lease. (i) for project or activity of mining of

minor minerals of Category ‘B2’ (up to 25
> 150 ha of mining lease area | < 150 ha of mining lease area in | ha of mining lease area);

in respect of coal mine lease respect of coal mine lease.
(ii) for project or activity of mining of

Asbestos mining imespective minor minerals of Category ‘B1’ in case
of mining area. of cluster of mining lease area; and
(iii) River bed mining projects on account
of inter-state boundary.
Note:
(1) Mineral prospecting is exempted;
(2) The prescribed procedure for
(ii)Shurry environmental clearance for mining of
pipelines  (coal, minor minerals including cluster situation
lignite and other is given in Appendix XT;
ores) passing | All projects.
through national
parks /
sanctuaries / coral
reefs,
ecologically
sensitive areas.
1(c) (i) River Valley| () = 50 MW hydroelectric| () 2 25 MW and < 50 MW
projects power generation; hydroelectric power generation; General Condition shall apply.
Note:-
(ii) Irrigation (i) = 50,000 ha. of culturable | (ii) > 2000 ha. and < 50,000 ha. of |(i) Category ‘B’ river valley projects falling
projects command area culturable command area. in more than one state shall be appraised at
the central Government Level.

Trrigation Requirement of

system EC (ii) Change in irrigation technology having

environmental benefits (eg. From flood
irrigation to Drip imigation etc.) by an
existing project, leading to increase in
Culturable Command Area but without

(a) Minor | Exempted

& n;m increase in dam height and submergence,
Ha)} & will not require amendment/ revision of

EC.

() Medium | Required to
irrigation prepare EMP and
system (>2000 | o be dealt at
and < 10,000 | State Level (B,
ha,) category).

-2Aa-
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[9m I-'vg 3(ii)] A &1 TS9A ¢ AGHR 7
© Major | Required to
irrigation prepare EIA/EMP
system and to be dealt at
(10,000 to <| State Level (B;
50,000 ha.) category).
Schematic Presentation of Requirements on Environmental Clearance of Minor Minerals including cluster
situation in Appendix-XI:
Area of Lease Category | Requirement | Requirement | Requirement | Who can Who will | Authority | Authority
(Hectare) of of of of prepare apply for | to to
Project | EIA/ Public EC EIA/EMP | EC appraise/ | monitor
EMP/DSR Hearing grantEC | EC
compliance
EC Proposal of Sand Mining and other Minor Mineral Mining on the basis of individual mine lease = 2
0—5Sha B2’ Form-1M, | No [ Yes Project Project | DEAC/ | DEIAA
PFR, DSR Proponent | Proponent | DEIAA | SEIAA
and SPCB
Approved CPCB
Mine Plan MoEFCC
>5haand <25ha ‘B2’ Form -1, No Yes Project Project SEAC/ Agency
PFR, DSR Proponent | Proponent | SEIAA nominated
and
Approved :lyoECC
Mine Plan
and EMP
>25ha and < 100ha ‘BI’ Form -1, Yes Yes Project Project SEAC/
PFR, DSR Proponent | Propoment | SEIAA
and
Approved
Mine Plan
and EIA and
EMP
> 100 ha ‘A Form -1, Yes Yes Project Project EAC/
PFR, DSR Proponent | Proponent | MoEFCC
and
Approved
Mine Plan
and EIA and
EMP
EC of Sand and other Minor Mineral Mining in cluster sitnation
Cluster area ‘B2’ Form ~1M, No Yes State, State | Project DEAC/ DEIAA
of mine leases PFR, DSR Agency, | Proponent | DEIAA/ | SEIAA
upto5ha and Group of SPCB
Approved Project CPCB
Mine Plan Proponents, MoEFCC
Project Agency
Proponent nominated
Cluster area ‘B2’ Form -1, No Yes State, State | Project DEAC/ by
of Mine leases PFR, DSR Agency, Proponent | DEIAA/ | MoEFCC
>5haand <25ha and Group of
with no individual Approved Project
lease >5ha Mine Plan Proponents,
and one Project
EMP for Proponent
all leases in
the Cluster
Cluster area ‘B2’ Form -1, No Yes State, State | Project SEAC/
of Mine leases PFR, DSR Agency, Proponent | SEIAA
>5haand <25ha and Group of
with any Individual Approved Project
lease > 5 ha Mine Plan Proponents,
and one Project
EMP for Proponent
all leases in
the Cluster

A

Executive Engineer
Ropar Canal & Ground Water Division
WRD Punjab, Ropar
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1\ - Executive Engineer
Ropar Canal & Ground Water Diviston
WRD Punjab, Ropar
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SCHEDULE
(See paragraph 2 and 7)

LIST OF PROJECTS OR ACTIVITIES REQUIRING PRIOR ENVIRONMENTAL CLEARANCE

Project or Activity Category with threshold limit Conditions if any
A B
(€)) (2) 3 @ (5)
1 Mining, extraction of natural resources and power generation (for a specified production capacity)
1(a)* (i) Mining of minerals | >250 ha mining lease area in | All mining lease areain | General Conditions shall apply
4748 respect of major mineral | respect of  minor | except:
mining lease other than coal | mineral mining leases
and < 250 ha mining | “General Conditions shall apply except
lease area in respect of | ¢ mining of minor minerals ™
major mineral mining
lease other than coal . . : .
< 500 ha of mining i":,“:;ptéjf i i T
s lease BEER X TGt of (2) The prescribed procedure for
> 500 ha of mining lease | coal mine lease. environmental clearance for mining of
area in respect of coal mine minor minerals including cluster
lease situation is given in Appendix XI;
e ¢ (3)*° The evacuation or removal and
ey e S e S transportation of already mined out
of mining area. material lying within the mining leases
= 4 s expiring under the provisions of the
(i)Slurry  pipelines Mines and Minerals (Development and
(coal, lignite and other Regulation) Act, 1957 (67 of 1957), by
Dr&_‘) passing through : the previous lessee, after the expiry of
national  parks /| All projects. the said lease, shall not form the part of
i / coral r‘?‘?fs’ the mining capacity so permitted to
ceologically: sensitive the successful bidder, selected through
i auction as per the procedure provided
under that Act and the rules made
there under.

1(b)* Off-shore and onshore | All projects in respect of off- Note 1: Seismic surveys which are part
oil and gas exploration, | shore and onshore oil and of Exploration Surveys are exempted
development and gas development and provided the concession areas have got
production production with or without \previous clearance for physical survey

exploration Note 2: All project in respect of off-
shore and onshore oil and gas
exploration are categorized as ‘B2’
projects”

1(c)®® [ “@{) River Valley and | (i)> 100 MW hydroelectric | (i) >25 MW and < 100 | General Condition shall apply.

46 Entries in col.5 substituted vide S.0. 1737(E), dated the 11% October, 2007; Entries in col.5 substituted vide $.0.695(E), dated the
4 April, 2011; Entries in col.5 substituted vide S.0. 2896(E), dated the 13" December, 2012; Entries in col.5 inserted vide S.0.
674(E), dated 13® March, 2013;Entries in col.5,renumbered and para inserted vide S.0. 2269(E) dated the 1* July, 2016.

47 All entries against 1(a) substituted vide S.0. 3067(E), dated the 1% December, 2009 and thereafter by S.0. 2731(E), dated the 9%
September, 2013; S.0. 2601(E), dated the 7% October, 2014; S.0.141(E) dated the 15" January, 2016; S.0. 3977(E), dated the 14™

August, 2018.

48 Substituted in col.3 & 4vide S.0. 1886(E) dated 20th April, 2022
42 Substituted in col.5 vide S.0. 2163(E) dated 09th May,2022
50 Inserted vide S.0. 1224 (E), dated the 28% March, 2020

51 Substituted vide S,0 1737(E) dated 11" Oct,2007, All entries substituted vide S.0. 236(E), dated the 16" January, 2020,
Substituted in col 3 vide S.0. 2163(E) dated 09th May,2022.
52 Entries in col.5 substituted vide S.0. 3067(E), dated the 1% December, 2009, all entries substituted vide S.0. 1599(E), dated the 25%
June, 2014; S.0. 3977(E), dated the 14™ August, 2018,

19
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hydro-electric Projects | power generation; MW hydroelectric | Note:-
ower generation;
(RVHEPs): - P (i) Category ‘B’ river valley projects
(a) RVHEPs without falling in more than one state shall be
Pump Storage Projects; ?i;‘):gsed at the central Government
(b) RVHEPs with e
: (i) Change in irrigation technology
Py Ssaeags Riojech; having environmental benefits (c.g.
(c) standalone Pump From flood irrigation to Drip irrigation
g ; isti ject, leading to
Storage Projects.” il iiene- L el oy
but without increase in dam height and
submergence, will not require
amendment/ revision of
(ii) > 2000 ha. of | EC.
(ii) Irrigation projects culturable  command | (iii)Irrigation projects involving Inter-
area. State issues shall be appraised at
Irrigati | Requirement | Central level without change in
on of category.
system | EC (iv)” Pump Storage Projects including
(a) Exempted off-stream closed loop shall be
Minor appraised based on specific Terms of
Irrigati Reference issued by the Central
on Government for Pump  Storage
system Projects. The Pump Storage Projects
= which meet all the criteria specified
2000 below shall be appraised as B2
Ha) category  irrespective of  power
(b) Required to generation capacity:-
Mediu | prepare EMP | (a) Projects which do not attract Forest
m and Clearance and/or Wild Life Clearance,
irrigati | to be dealt at | (b) Projects wherein no new Reservoir
on State Level | is created
system | (B2 (c) The Projects wherein there is no
c category). increase in capacity of the existing
2000 reservoir and in submergence area of
and < reservoir.”’
10,000
ha.)
(c) Required to
Major | prepare
irrigati | EIA/EMP
on and to be
system | dealt at
(>10,0 | State Level
00 ha.) | (B1
category).

33 Substituted in col.3,4 &5 and inserted vide S.0. 1886(E) dated 20th April, 2022
34 Entries in serial 1 of Column 2 substituted vide S.0. 2226(E) dated 18.05.2023
33 Entries inserted at serial 4 of Column 5 substituted vide S.0. 2226(E) dated 18.05.2023
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1(d)** | Thermal Power Plants | 2 500 MW [ >5 MW < 500 MW |General Condition shall apply.
(coal/lignite/naphtha® & gas | (coal/lignite/ naphtha®® |Note:
based); and gas based); (i)Thermal Power Plants up to 25 MW
<100 MW = SMW (all *based on biomass or non-hazardous
> 100 MW (all other fuels | other fuels except [municipal solid waste using auxiliary
except biomass). biomass and municipal fuel such as coal, lignite / petroleum
solid  non-hazardous |Products up to 15% are exempt.
waste);
(i)Thermal Power plants using waste
<20 MW >15 MW heat boilers without any auxiliary fuel
>20 MW (using municipal | (using municipal solid [are exempt.
solid non-hazardous waste, | non-hazardous waste,
as fuel). as fuel).
>15 MW plants based
on biomass fuel.
i(e) Nuclear power projects | All projects -
and processing of
nuclear fuel
2 Primary Processing
Z(a)lﬁ Coal washeries > 2.5 million ton/annum | <2.5million ton/annum eral Condition shall apply
throughput of coal throughput of coal (If located within mining area the
roposal shall be appraised together
ith the mining proposal)
tegrated coal mining projects with
heries located within mining lease
ea shall continue to be considered at
Central level or State level, as the case
may be, as per the extant threshold for
boal mining projects.

2 (b)*** | Mineral beneficiation All mineral |General Condition shall apply
beneficiation (Mining  proposal  with  Mineral
projects irrespective |beneficiation shall be appraised together
of the procedure for fﬁztg"a":e‘;fde‘“:m?“)' e i

. egral minin, rojects  wi
beneficiation bmgf_:tciation plan%s ll:)c;ted within
mining lease area shall continue to be
considered at Central level or State
level, as the case may be, as per the
extant threshold for mining projects
3 Materials Production

57 Substituted in col.3 &4 vide S.0. 1886(E) dated 20th April.2022

58 Word Amended vide S.0. 1939 dated 13 November, 2006
% Amended vide notification dated 14" July, 2022

% Substituted and inserted in col.3,4&5 vide S.0. 1886(E) dated 20th April,2022
6! All entries substituted S.0. 1599 (E) dated 25" June, 2014
2Omitted, Substituted and inserted in col.3,4 &5 vide S.0. 1886(E) dated 20th April,2022
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% Entries in Col 3 & 4 vide S.0 1939(E) dated 13" November,2006, Entries in col. 3 W& RibsiiacRGN36.0. 3067(E) dated
1 December, 2009; all entries substituted vide S.0. 1599(E) dated 25™ June, 2014; col.4 amended vide S.O. (E) dated 6% July, 2015




129

ANNEXLRE €-&

-Translated Copy-

Office of Executive Engineer Ropar Canal and Ground Water Resources Ropar
Phone No. 01881-222210 email id: xen.roparcanal@gmail.com
(Email only)
No. 8078/13-W Date: 04.12.24
To

Divisional Forest Officer,

Ludhiana

Sub: Regarding uprooted trees lying in Sirhind Canal from RD 183500-195000

In respect to the above cited subject you are hereby informed that currently the Sirhind
Canal is running at low discharge and during the inspection of Sirhind Canal, it has been
observed that number of trees are lying uprooted in the Sirhind Canal which are causing
obstruction to the flow of water in the canal and is one of the reason that the canal could not
run at its full capacity. Therefore your office is hereby requested to remove these trees so that

canal can be run at its designed capacity.

-sd-
Executive Engineer
Ropar Canal and GW Division
Roopnagar
A

Executive Enginegr '
Ropar Canal & Ground Water Diviston

WeD Punian. Rosar

- Ui
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ANNEXURE T

: Q GPS Map Camera ;
__,,g Doraha Punjab Indla f
! Ludhiana Bypass, Payal, Doraha, 141421
) Punjaby India
Aat:30.803008, Long 76.034117
/  03/25/2025'10:09 AM GMT+05:30
i Note wCaptured by GRS Map Camera

o DUV 4 SR | i WG L

Ji
Executive Engineer
-ns5- Ropar Canal & Groun
WRD Punjab, Ropar

d Water Diviston
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T N il = i
e -;-‘:}‘ P P .~ T : e
?‘?\' R 3 Q GPS Map Camera
. E -

¢ Doraha,Punjab,india -
% Payal, Doraha, Punjab, India .~
% Lat 30.800278, Long 76.030300
g 03/25/2025 10:01 AM GMT+05:30

- & Note : Captured by GPS Map Camera

e

Z2f87 ol T SN
Executive Engineer

- = Ropar Canal & Ground Water Division
WRD Punjab, Ropar
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Anmwet -2

J
Executive Enginesr
Ronar Canal & Ground YWater Diviston
WRD Punjab, Ropar

-
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Arne o E -]

After

Executive ieer
Ropar Canal & Ground Water Divist

WRD Punjab, Ropar
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ANNEXORE - &2\0

_Teue \RANSLATED CobN -

(To be printed in Special Gazette of Govt. of Punjab)
Govt. Of Punjab
Water Resources Department
(Works Branch)
Notification
No. WR-IRWR 015/3/2024-1W2/3447 Date 09/12/2025

Under the provisions as laid in rule 63 of the Northern Canal and Drainage Act
1873 (8 of 1873) while keeping in consideration the weather and the condition of the crops, it
is hereby notified that the Sirhind Canal shall remain closed from 01.01.2025 to 21.01.2025 to
carry out the work of its rehabilitation.

Date: 09.12.2024 (Krishan Kumar)
Chandigarh Principal Secretary Govt. Of Punjab
Water Resources, Chandigarh

Endr.No. WR-IRWR 015/3/2024-1W2/3448 Dated 09.12.2025

Copy of this is being sent to the department of printing and stationary press, Punjab,
Chandigarh for printing of this notification at the earliest please and is requested to send the 5
copies of this gazette notification to this office for record.

-sd-

Under Secretary Water Resources

v

utive Enginesr |
E:::ar Canal & Ground Vater Diviston

\WRD Punjab, Rosal

- No-



ptuted by GPS Map Came

GFS Map Camera

ra

- Y=

Executive Engineer
Ropar Canal & Grou

WRD Punjab

nd Water Diviston
, Ropar



Doraha,Punjab,India
Ludhiana Bypass, Payal, Doraha, 141421,
Punjab, India
£ Lat 30807801, Long 76.037885 £
011972025 12:49 PM GMT+0530
&mw&mmMN%Mm&mm QF

A

Executive Engineer
Ropar Canal & Ground Water Diviston

WRD Punjab, Ropar

A
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NERMACULER ANNEXORE  R- 3

A\
UAe Agag
8 AI3 fesmar
(IIH AH")
Re fey
Hy BrShg/sfaar,
EEISIES
i, Saerg: 09|12 RodY
fenr.- Project Estimate for Remodeling of Sirhind Canal RD 0-19500.
Gudaz et 3 wue Sonrfer Irdt Yuz I8 fAs E-78650L © I
IEE]
2) UAe € IAUS Ft YFHe3T Yged wuRl 39 © wiaHa'g fegdh &5

fsmnired! 2 fat 9.3(2) wig St s, wilts ferr vifgs JRae B8 3% 28381.43
@@@(mm%ﬁM@mmw)éq@ﬁt@mﬂ%
et I3 @ wiarg 3 fe I

3N HIoT 2R 9 88 yorfs3s It 3 & 2g)

M B @it fodae mA-A 3 Agard § 3t AR

d BY 96 3 ufgw fet 938 fowi/ MG/ W sEsuat
(FORfeans)/ Walenrs./ AR, Trdgsfes w3 73 Au3 oo w3
Jefest & Ugs J38! wetst gevet AR

feg weltdl s= o vrer 3 gu g Hee w3 Agat 3

feg 3 welia! gev 5 s S T873 wEHS SeT e Agdt I

feg & weltal g2 fa 7 39 339 yuF &7 Iz, OF I9 I & gg AT AR
feg yggr He 4701-(us®) &9 &3 F2ar

W Britswg /f3afes Teg fArer w3 39aiet Aeraarg/uas Aaag &8
fem Qrre Aett Sarem a3t S fs-fis Uss II8 Hedt s 2|

3) @aq@mﬁﬂwéahmé@ﬁsﬁﬂﬁ}@/mémﬁa@ﬁ
et I
—oTE Y &
fer = e @39 Iz fafimr § Fos' w3 weRS 3FD o i3
S JeT 3

1) HIBuarg, Unrg, g3targ)
2) 3FBIE AT/ UAE AIFg, MAHLE. & 61-62, 7-2, WH.ENH. &9

17985225/2024

'am\a @cuti\&i ngineer
_©3- . ar Canal & Ground YWaker |
KEICRICES) H} WRD Puniab, Rowar
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Office of Executive Engineer Ropar Canal & Groundwater Division Ropar
233 Soaadt iehE SuF o8 W3 [E3 T Hag uz
2% &99 01881-222210 B-¥5 el dt-xen.roparcanal@gmail.com
(Email Only)

3ET-BoF8  /13-W h °“\ ‘-"\"‘1
T

T HIB nEnd

e
fem Tade sfgd € gaHt 183500 3 195000 3T 6f0d €9 ford wduz weidi |

SuIa3 fei 2 e g vy 7 § fsfemn w3 fa Aede wfaa e fsmuman 3 98 ot
3 foaanang 38 fénlans Savs 2ue &9 nmdhn 3 fa afag 8 arel T3 fad 92 96 i &8
e 9 U@ R =g § 9 SR 3 w3 wfog § i e 3 wele R a3 v 995 wfon
It 3 | fem B iy 10 § ot wier I i fegt vz § Tafont 7R 31 4 Blgg muet g

WEAE & Ad |
m{'ﬁ\” :
feHiamg
Juz &fad »3 9res Teq
7% 73 feargr g .
LG 3w it
Quaaz w1 §3T I fahmr § |
1. == 39 weAT [T § 3A 2 fafimn wer I fx QU3 »EAd 9Tl Fa5 € BEs i AR
il

2. QU s wiers 29 QY HsE T § 3N R e i wiE J fa wedus fegran o 3
W5 99 75T 3 AST AdJe aidd K4 fad Tdu3 s wie |

7

FraAaTdl fEHtama
u3 &faa »3 IrE T viss
& Ad3 fega yam

b

Executive Engineer
Ropar Canal & Ground Water Diviston

WRD Punjab, Ropar

el 1 et
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\Ueenncu Laesw  Annexues

\'3
Uy REETe € MATUEE ame {89 s 7rR)
UF e Rgad
w8 g fegmar
(FTIH HTHT)
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sees feFtr AT W2 FIdW NaeT 1873 (8 WE 1873) ¥ wilts At I8 63
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fext & &t J=aii

St 09. 12200y (fams g, mret & i)
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3 mem,m,m(mWﬁEWW)l
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IN THE HON'BLE NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH AT

NEW DELHI

cASENo. OA — 39 o005

P LR LIc  AcTion Commitres 9 oma Petitioner/Appellant

VERSUS

£ | SF PurnTpt Lol Respondent
CHHIBBER SHARMA AND ASSOCIATES

MONICA CHHIBBER SHARMA & SUBHASH CHAND
&
ADEEP SHARMA
Advocates

M. 9815408753, 9876863190
Office cum residence- # 2098 Jal Vayu Vihar, Sector 67 SAS Nagar Mohali

Chamber no. 66, New Chambers Building, Punjab and Haryana High Court, Chandigarh

Email: monicachhibbersharma@gmail.com

~
To be the Advocate for the.............[L.-BPN 4 '_jz_;é__,..ln the above mentioned case; to do
all the following acts, deeds, and things of any of them, that is to say:-

To Act, appear and plead in the above-mentioned case in this Court or any other Court In which
the same may be tried or heard in the first instance or in appeal or Letters patent appeal or
Review or Revision or Execution or In any other stage of its final decision.

To present pleadings, Appeal, Letters Patent Appeals, Cross-objections or Petition for
execution, review, withdrawal, compromise or other petitions or affidavits or other documents as
shall be deemed necessary or advisable for the prosecution of the said case in all its stages.

To file and take back documents.

To withdraw or compromise the said case or submit to arbitration any differences or disputes
that shall arise touching or in any manner relating to the said cause.

To receive moneys and grant receipts there of and to do all other acts and things which may be
necessary to be done for the progress and in the course of the prosecution of the said cause.

To employ any other Advocate authorizing him to exercise the powers and authorities hereby
conferred upon the Advocate whenever he may think fit to do so.

And I/We hereby agree not to hold the Advocate or his substitutes responsible for the result of
the said case of the consequences of his absence from the Court when the said case is called
up for hearing.

And I/We hereby agree that in the event of the whole or any part of fee agreed by me/us to be
paid to the Advocate remaining unpaid he shall be entitled to withdraw from the prosecution of
the said case until the same is paid and if any costs are allowed for an adjustment, the
Advocate would be entitled to the same.

And I/We hereby agree that the advocate will not be bound to appear for us if the case is
transferred to any other Court or the Court sits at any place other than its normal place of
sitting,

IN W?TNESS WHEREOF, I/We do hereunto set my/our hands to these presents the contents of
which have been explained to and understood by me/us.

A S i SRR of....@ﬁDML..........zozs
WRNEBS o . i T RS SR AR e R e
Accepted \)o-q(,

W <

MONICA CHHIBBER SHARMA & SUBHASH CHAND QP\

P-A/1/1999 ADVOCATES P/2941/2011 3
- { N
PH 223122 \ epss ™ Executive mw—%ﬂs‘@"
ADEEP SHARMA Ropar Canal
WRD Punjab, Roga¥
PH/3111/2024
Advocates ’
_ Signature or Thumb Impression)
= 56" (Client/Clients)

y



